‘Counsel Por the Respondents : Mr, N.R, Devaraj, Sr. CGSC.
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IN THE CENTRAL ﬂDNINISTRATIUE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.
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0.A, 253/94 ' - Dt. af Decision : 12.4,1994,

N, Kishan Rab e+ Applicant,

\Us
}

&

1, The Director, (Administration),
Government of India, Central Ground
Water Boa d, New C,G,B, Complex, -
N.H.IV, Faxradabad Harayana State,
PIN : 121 001,

‘2. The Executive Engineer,

Central Ground Water Board,

Division - IX, 1316-445,

Gudimalkapur, _

Hyderabad - 500 028, ++ Respondents,

Counsel for the Applicant : Mrs U;'Yiﬂaya Rama Ra j

THE HON®BLE SHRI JUSTICE U, NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI -A.B. GORTHI :  MEMBER (ADMN.)
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0.A.NO.253/94,

JUDGMENT . Dt: 12.4.1994,

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri V.Venkateswara Rao, for Shri V.Vijaya
Rama Rao, learned counsel for the applicant and Shri
N.R,Devaraj, learned standing counsel for the respon-

dents,

2, The spplicant was placed under suspension from

5.6.1989 pending(ﬁinvestigation for an offence under

the Prevension of Corruption Act, He was convicted by

__and 8/93.

the order dated 30.12,1993 in CCNos.6,7/ He was

informed by the impugned order dated 21.2,1994 that

as per the Headquarters, Faridabad instructions, Subsi-

stence allowance from February 1994 on-wards will rot

be drawn., This OA is filed praying for quashing the
VLA :

impugned e£éeri§ated 21.2.1994 by holding that the

applicant is entitled to be continued under suspension

till the criminal appeals filed by the applicant are

disposed of by the Andhra Pradesh High Court (Criminal

Appeal Fos,127/94, 132/94 and 153/94 on file of the

Andhra Pradesh High Court). }
3. It is represented for the respondents that by
the order dated 24.3,1994 which was communicated to ' ji

' 1
the avplicant on 28.3.1994, the applicant was dismissed
from service with effect ffom 30.12.1990 on the basis ' ?’

of the conviction of the applicant in CCRos.6,7 & 8/93 2
the file of the ®ukxIusdge Special Judge for CBISQaseSf?

Hyderabad, ‘
- ov e e o
4, { The gismissal . had come into effect from the ]
i N — 5.
date on which the order of dismissal was served or %
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The Diractor(Administration), Government 6t Inaia, ~—
Central Ground Water Board, New C.G.B.Complex, NH IV,
Faridabad, Harayana State, =001..

The Executive Engineer, Central Ground Water Board,
Oivision-IX, 13~6-446, Gudimalkspur, Hyd=-028.

One copy to Sri. V.Vijaya Rame Raj, advocate, Advecates
Asseciatiens, High Court Buildings, Hyd.
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Cne copy to Library, CAT, Hyds'

‘One spara copye.
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deemed - to have been served vpon the delincuent employeey
ﬁfu%\ ] . , . - -
"\._.-A.E) T, ’ . L

e learned counsel for the respondents had not brought
to the notice of this Bench about any rule or circular

to the effect that the delinquent employee is not

. entitled tbhsﬁbsiéfeqcé All@Wancé from the Jdate of

et ot e Eum o Camtamdnnl Toan T lavmea ne +he relatrinne

ship of employer-employee,continpesﬂ;the employee is
entitled to either salary o¥ subsiktence allowance or
leave g=lary on leave without pav. Hence, it has to

be held that the applicant is entitled to the Subsistence

Allowance upto the date of service of the order of the

5. It is not necessary to consider about the
validity of the ofder of dismissal in these proceedings
and it is thngatter for consideration as and when

it is assailed., As such, there is no need to advert

Y
to the same further for consideration of this{ﬁﬁﬁ

6. In the result, the respondents are directed
to pay the Subsistence Allowance to the applicant till

the date of service of the order of dismissal.

7. The OA is ordered accordingly at the admission

stage, No costs, \\“

"”%A.B.GORQEI)A’ (04&E§ﬁhukl RAU)

MEMBER (ADMN, ) VICE CHAIRMAN

DATED: 12th April, 1994,
Open court dictation,
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VICE CHAIRMAN
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THE HON'BLE MR,A.B.GORTHI s MEMBER(AD)
| 23D

THE FON'BLE MR.TGCHANDRASEKEAR REDDY
\ MEMBER( JUDL)

AND

THE HON'BLE MR.R.RANGARAJAN 3 M(ADMN)
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Adiitted and Interim Directions
Issued.

i\ :
Allowed

~—TDiBposed of with directions
Dismissed.
Dismissed as withdrawn.
.. Dis ﬂsséd for Default.

Re je¢ted/Ordered.

C/mhder as to costs./
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